State vs. Vikram Saini & Ors.
E-FIR N0.25/2020

PS Anand Parbat

U/s 302/364/1208B IPC

19.05.2020
CMM(W)/T HC/DR/2020 dated 18.04.2020 of

Vide order no.733-786/.
dersigned has been deputed for duty today to

Ld. CMM, West District, Delhi, the un
combat the pandemic of covid-19.

present:  Ld. APP for State.
Accused persons stated to be in JC.

Heard. File perused.
Put up on 01.06.2020 for consideration.

(Babita Puniya)

Duty MM/West/THC
19.05.2020
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State vs. Sanjay
E-FIR No0.042887/19
PS Nangloi

U/s 379/411 IPC

19.05.2020

Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of
Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to

combat the pandemic of covid-19.
Present:  Ld. APP for State.

Accused is stated to be in JC.

Heard. File perused.

Put up on 01.06.2020 for consideration.

(Babita Puniya)
Duty MM/West/THC

19.05.2020
A \ L 14,0 J Lon L~
C/\r"")"‘, A S \
o
(o w19 /t K «

Scanned by CamScanner




State vs. Prince Dixit & Ors.
FIR No.108/2019

pPS Paschim Vihar West
Uls 302/201/380/411 IPC

01.06.2020
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.

Present:  Ld. APP for State.
Sh. Bhuvneshwar Tyagi, Ld. Counsel for applicant/accused through
VC.

Court is convened through video conferencing/CISCO Webex

Meet.

After some arguments, Ld. Counsel wishes to withdraw the present bail
application with liberty to file the same before the Ld. Sessions Court.

Heard. Allowed.

Bail application stands dismissed as withdrawn.

Copy of this order be sent to Ld. Counseél through whatsapp.

(Babita Puniya)
Duty MM/Wes
01.06.2020
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e State vs. Sachin Bhatia
FIR No0.616/19

PS Tilak Nagar

U/s 392/397/411/379/356/34 IPC &
27/54/59 Arms Act

01.06.2020
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of

Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to

combat the pandemic of covid-19.
Application again taken up at request of Ld. Counse

Present: Ld. APP for State.
Applicant in person with counsel Sh. Prince Sharma.

| and applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL13-ST-9738 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehi
9738 is released to the registered owner/rightful owner.

Heard. Application perused.
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.I.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bgaring
no.DL13-ST-9738 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL13-
ST-9738 be released to the rightful owner after preparing detailed panchnama;

taking photographs of the vehicle; valuation report; a security bond etc.
The photographs of the vehicle bearing no.DL13-ST-9738 should be

y the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

However, the rightful ownerlregistered owner is directed not to
0.DL13-ST-9738 without prior permission of

cle bearing no.DL13-ST-

attested b

dispose of the vehicle bearing n

the court.
The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Puniy
Duty M THC
01.06.2020
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State vs. Shakil Ahmad
FIR N0.120/2020

PS Paschim Vihar
Uls 25/54/59 A. Act

01.06.2020
020 dated 18.04.2020 of

Vide order no.733-786/.CMM(W)/THC/DR/2
deputed for duty today to

I:c:, (':MM. West District, Delhi, the undersigned has been
combat the pandemic of covid-19.

Present:  Ld. APP for State.
Applicant in person.

SHO has not filed reply despite specific direction passed by Ld. Duty
MM.
Heard. Application perused.

Let the articles, as per search memo, b
ent. Accordingly, the application is disposed

e released to the person entitled

thereto as per rules on acknowledgem

of.
Copy dasti.

(Babita Puniya)
Duty MM/West/THC
01.06.2020
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'F—A State vs. Mohd. Afjal
FIR N0.282/2020

PS Punjabi Bagh
U/s 188/269 IPC & 3 E.D. Act

01.06.2020
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of

L.d. CMM, West District, Delhi, the undersigned has been deputed for duty today to
combat the pandemic of covid-19.

Present: Ld. APP for State.
Ld. Counsel for applicant.

Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DL4S-DB-6503 on Superdari.

Heard. Reply perused.

As per reply, 10 has no objection, if the vehicle bearing no.DL4S-DB-
6503 is released to the registered owner/rightful owner.

Heard. Application perused.
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL4S-DB-6503 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DLA4S-
DB-6503 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL4S-DB-6503 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. 10 is also directed to follow the necessary safeguards insisted in
Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

(Babita Puniya)
Duty MM/West/THC
01.06.2020
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FIR N0.267/2020
- PS Mundka
U/s 188 IPC & 51 DMA Act

01.06.2020 /THC/DR/2020 dated 18.04.2020 of

Vide order no.733-786/.CMM(W)
Ld. CMM, West District, Delhi, the undersigned has been deputed for duty today to

combat the pandemic of covid-19.

Present: Ld. APP for State.
Ld. Counsel for applicant.

Vide this order, | shall decide the application filed on behalf of the

applicant seeking release of vehicle bearing no.DL4S-CT-2973 on Superdari.

Heard. Reply perused.
As per reply, 10 has no objection, if the vehicle bearing no.DL4S-CT-

2973 is released to the registered owner/rightful owner.
Heard. Application perused.
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State
of Gujarat (A.l.R.2003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
this will be an eminently fit case where the case property i.e. vehicle bearing
no.DL4S-CT-2973 can be released to the applicant/registered owner/rightful owner,
subject to execution of security bonds. Accordingly, let vehicle bearing no.DL4S-
CT-2973 be released to the rightful owner after preparing detailed panchnama;
taking photographs of the vehicle; valuation report; a security bond etc.

The photographs of the vehicle bearing no.DL4S-CT-2973 should be
attested by the 10 and countersigned by the complainant, accused, if any, as well
as by the person to whom the custody is handed over.

The panchnama/photographs/ valuation report etc. be filed along with
the charge-sheet. |0 is also directed to follow the necessary safeguards insisted in

Sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

|~

(Babita Puniya)
Duty MM/West/THC
01.06.2020
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01.06.2020
e order 10.733-786/.CMM(W)/THC/DR

Ld. CMM, West District, Delhi,
combat the pandemic of c

' no.DL4S-CW-9417 can be released to t

State VS. Nikhil Kumar & ors.
FIR N0.241/2020

w""’:
PS Nihal Vihar
U/s 392/34 IPC

Vid /2020 dated 18.04.2020 of
the undersigned has been deputed for duty today to

ovid-19.

Application again taken up at request of Ld. Counsel.

Ld. APP for State.

Present:
Ld. Counsel on behalf of applicant. ’
Vide this order, | shall decide the application filed on behalf of the
applicant seeking release of vehicle bearing no.DLA4S-CW-9417 on Superdari.
Heard. Reply perused.
cle bearing no.DLAS-CW-

As per reply, 10 has no objection, if the vehi

9417 is released to the registered owner/rightful owner.

Heard. Application perused. |
Having considered all the relevant inputs and having taken note of the

decision of the Hon'ble Supreme Court in Sunderbhai Ambalal Desai V. State

003 S.C.638) and Manjeet Singh Vs. State, | am satisfied that
e case property i.e. vehicle bearing

he app|icant/registered owner/rightful

owner, subject to execution of security bonds. Accordingly, let vehicle bearing
no.DL4S-CW-9417 be released to the rightful owner after preparing detailed

panchnama; taking photographs of the vehicle: valuation report; a security bond etc.
The photographs of the vehicle bearing no.DL4S-CW-9417 should be

the 10 and countersigned by the complainant, accused, if any, as well

as by the person to whom the custody is handed over.
The panchnama/photographsl valuation report etc. be filed a\ohg with

the charge-sheet. 10 is also directed to follow the necessary safeguards insisted ir
sunderbhai Ambalal Desai Vs. State of Gujarat & Manjeet Singh Vs. State.

The application stand disposed of accordingly.

Copy of this order be given dasti to the applicant.

of Gujarat (A.l.R.2
this will be an eminently fit case where th

attested by

(Babita fPuniya)

Duty MM HC
01.06.2020
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FIR No.436/2020
pPS Rajouri Garden
U/s 380/457/411/34 IPC

State vs. Karan

020 of Ld.

d 18.04.2
2020 date mbat

01.06.2020
puted for duty today to €0

M(W)/THC/DR/

Vide order no.733-786/.CM
d has been de

CMM. West District, Delhi, the undersigne
the pandemic of covid-19.

Present: Ld. APP for State. ) '

Ld. Coun licant/accused.

Vide trL:irsseolrf:ér?plpshall decide the application filed on be_half Of| th_;‘
applicant/accused Karan under section 437 CrPC seeking regular pail. Reply
already on record.

It is stated by the Ld. Counsel that co-acc
bail by the court. He further stated that accused is runn

recovery has already been effected.
Application and reply perused. .
f the case, particul

Considering the overall conspectus 0 ‘ :
fit to admit the accused Karan on bail on his fur
e amount to the

period of accused, | deem it . _
bail bond in the sum of Rs.10,000/- with one sound surety in the lik :
MM/concerned court/Jai i on the following

satisfaction of the Ld. Duty
conditions:-
perate in the investigation; a—
any inducement or threat 1o

1. That the accused shall co-0
2 That the accused shall not directly or indirectly make
any person acquainted with the facts of the case so as 1o dissuade him from disclosing
such facts to the court or to any police officer; and

t an offence similar to the offence of which he is

3. That the accused shall not commi
f which he is suspect; and

accused or suspected of the commission O
4. That he shall not take undue advantage of liberty or misuse the liberty; and

5. That he shall not change his residence without prior permission of this Court; and
6. After filing of charge sheet in the court, the accused shall remain present before the
court on each and every date fixed for hearing of the case. If he wants to remain
absent, then he shall take prior permission of the court and in case of unavoidable
circumstances for remaining absent, he shall immediately give intimation to the court
and request that he may be permitted to be represented through counsel and he will
not dispute the identity of the accused in the case.
It is made clear that if the accused/applicant commi
of the above conditions, the bail granted to himpghall be |iabrlr:tt?)bt::z::(::\g::|?:g
Any observation made herein shall have no bearing on the merits of thé

dy been granted

used has alrea
09.05.2020 and

ing in JC since

arly the custody
nishing a

case.
Application stands disposed of accordingly.

Copy of this order be sent to Jail Superintendent, Tihar Jail for

compliance/information.
Copy dasti.

01.06.2020
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state vs. Khall FIR No0.348/2020

e
PS Rajouri Garden
U/s 380/457/411 IPC
062050 Vide order no.733-786/.CMM(W)/THC/DR/ZOZO dated 18.04.2020 of Ld.
CMM, West District, Delhi, the undersigned has been deputed for duty today 1o combat
the pandemic of covid-19.
Present: Ld. APP for State.
Ld. Counsel for applicant/accused.
|0 in person with case file. :
| shall decide the application filed on pehalf of the

vide this order,
plicant/accused Khalil under section 437

Reply received.

Application and reply perused.
d. Counsel on behalf of applicant/ accused that

d having more or less
nd of parity the

ap CrPC seeking regular bail.

It is submitted by L
cated in this case and co-accuse

accused has been falsely impli
granted bail and therefore on the grou

similar role has already been

accused/applicant be also released on bail.
g in view the facts and circumstances of the case, particularly the

een admitted to bail,
cordingly, applicant/
nd in the sum of

on of the Ld. Duty

Keepin
ed having more or less similar role has already b

fact that co-accus
| am of the opinion that applicant/ accused is entitled to bail. Ac
accused Khalil is admitted to bail on his furnishing a bail bo

th one sound surety in the like amount to the satisfacti

Rs.25,000/- wi
.L_———_-
MM/concerned court/Jai-Superinterdent on the following conditions:-
1. That the accused shall co-operate in the investigation; and
used shall not directly or indirectly make any inducement or threat to

2. That the acc
inted with the facts of the case so as to dissuade him from disclosing

any person acqua

such facts to the court or to any police officer; and
| not commit an offence similar to the oﬁénce of which he is

3. That the accused shal
accused or suspected of the commission of which he is suspect; and

4. That he shall not take undue advantage of liberty or misuse the liberty; and
5 That he shall not change his residence without prior permission of this Court; and
6. After filing of charge sheet in the court, the accused shall remain present before the

courl on each and every date fixed for hearing of the case. If he wants to remain

o_—
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unavoudahlc

¥
o

and in case of
e intimation to tl
h counsel and he

<hall take prior permission of the court
e court

¢ shall mmediately gV
presentcd throug

, (ﬂz"\ hoe

o~ Lorances for remaining absent, h

o
s equest that he may be permitted 10 be re

will

dentty of the accused in the case.
ear that if the accused/app!
ail granted to him shall

each of any
ncelled.
{ the

o1 dispute the
icant commits br

be liable to be ca
g on the merits 0

It is made cl

e above conditions, the b
Any observation made h

of th
erein shall have no bearn

accordingly.

Supcrintendenl. Tihar Jail for

Applicanon stands disposed of

Copy of this order be sent 10 Jail

C mmhancelmi ormatien.

Copy dasli.

(Babita Puniya)
Duty MM/WesUTHC
01.06.2020
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~ State vs. Khalil
FIR N0.00436/2020
PS Rajouri Garden
U/s 380/457/411/34 IPC

4.2020 of Ld.
y to combat

01.06.2020
Vide order n0.733—786/.CMM(W)/THC/DR/ZOZO dated 18.0

CMM, West District, Delhi, the undersigned has been deputed for duty toda

the pandemic of covid-19.
Present: Ld. APP for State.
Ld. Counsel for applicant/accused.
IO in person with case file.
Vide this order, | shall decide the application filed O

accused Khalil under section 437 CrPC seeking regular bail.

n behalf of the

applicant/
Reply received.
Application and reply perused.
It is submitted by Ld. Counsel on behalf of ap

accused has been falsely implicated in this case and co-accused having more or |ess
ore on the ground of parity the

plicant/ accused that

similar role has already been granted bail and theref
accused/applicant be also released on bail.
Keeping in view the facts and circumstances of the case, particularly the

{act that co-accused having more or less similar role has already been admitted to bail,

| am of the opinion that applicant/ accused is entitled to bail. Accordingly, applicant/

accused Khalil is admitted to bail on his furnishing a bail bond in the sum of

Rs.25.000/- with one sound surety in the like amount to the satisfaction of the Ld. Duty

MM/concerned court/Jai-Supenntendent on the following conditions:-
perate in the investigation; and

directly or indirectly make any inducement or threat to

1. That the accused shall co-0
2 That the accused shall not
any person acquainted with the facts of the case so as to dissuade him from disclosing
such facts to the court or to any police officer; and

3 That the accused shall not commit an offence similar to the offence of which he is
accused or suspected of the commission of which he is suspect; and

4. That he shall not take undue advantage of liberty or misuse the liberty; and

5. That he shall not change his residence without prior permission of this Court; and

6. After filing of charge sheet in the court, the accused shall remain present before the

court on each and every date fixed for hearing of the case. If he wants to remain’

1 _—
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n he shall take prior permission of the court and in case of unavoidable
imstances for remaining absent, he shall immediately give intimation to the court
and request that he may be permitted to be represented through counsel and he will
not dispute the identity of the accused in the case.

It is made clear that if the accused/applicant commits breach of any
of the above conditions, the bail granted to him shall be liable to be cancelled.

Any observation made herein shall have no bearing on the merits of the
case.

Application stands disposed of accordingly.
Copy of this order be sent to Jail Superintendent, Tihar Jail for

G

(Babita Puniya)
Duty MM/West/THC
01.06.2020

compliance/information.

Copy dasti.
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State vs. Devender @ Parvesh @ Vikas
FIR N0.141/2020
PS Ranhola
Uls 25/27/59 Arms Act

01.06.2020
Vide order no.733-786/.CMM(W)/THC/DR/2020 dated 18.04.2020 of
deputed for duty today to

Ed. CMM, West District, Delhi, the undersigned has been
combat the pandemic of covid-19.
Present: Ld. APP for State.

Ld. Counsel for applicant/accused.
Vide this order, | shall decide the application filed on behalf of the

applicant/accused Devender @ Parvesh @ Vikas under section 437 CrPC seeking

regular bail.
Reply received.

Application and reply perused.

Perusal of documents reveal that accused is running in JC since
09.03.2020 and recovery has already been effected. Therefore, | deem it fit to
admit the accused Devender @ Parvesh @ Vikas on bail on his furnishing a bail

nt to the

bor]d in the sum of Rs.10,000/- with one sound surety in the like amou
satisfaction of the Ld. Duty MM/concerned court/Ja—superntendent on the
(« I

following conditions:-
1. That the accused shall co-operate in the investigation; and
directly make any inducement or threat to

2 That the accused shall not directly or in
any person acquainted with the facts of the case so as to dissuade him from
disclosing such facts to the court or to any police officer; and
3. That the accused shall not commit an offence similar to the offence of which he is
accused or suspected of the commission of which he is suspect; and
4. That he shall not take undue advantage of liberty or misuse the liberty; and
5. That he shall not change his residence without prior permission of this Court; and
6. After filing of charge sheet in the court, the accused shall remain present before
the court on each and every date fixed for hearing of the case. If he wants to
remain absent, then he shall take prior permission of the court and in case of
unavoidable circumstances for remaining absent, he shall immediately give
intimation to the court and request that he may be permitted to be represented
through counsel and he will not dispute the identity of the accused in the case.

it is made clear that if the accused/applicant commits breach of
any of the above conditions, the bail granted to him shall be liable to

be cancelled. _ . _
Any observation made herein shall have no bearing on the merits of

the case. ‘
Application stands disposed of accordingly.
Copy of this order be sent to Jail Superintendent, Tihar Jail for

compliancefinformation.
Copy dasti.
(Babita Puniya)
Duty MM/West/THC
01.06.2020
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State vs. Nikhil Kumar
FIR No.759/19
pS Paschim Vihar East
U/s 379/34 IPC
01.06.2020 _
HC/DR/2020 dated 18.04.2020 of

Vide order no.733-786l.CMM(W)fT
d has been deputed for duty today to

Ld. CMM, West District, Delhi, the undersigne
combat the pandemic of covid-19.

Present: Ld. APP for State.

Ld. Counsel for applicant/accused. _
Vide this order, | shall decide the application filed qn behalf of th'e
applicant/accused Nikhil Kumar under section 437 CrPC seeking regular bail.

Reply is already on record.
Application and reply perused.
perusal of documents revea

05.03.2020 and recovery has already been
admit the accused Nikhil Kumar on bail on his furnishing a bail bond in the sum of

Rs.10,000/- with one sound surety in thg like amount to the satisfaction of the Ld.
Duty MM/concerned court/Jal ' nt on the following conditions:-

1. That the accused shall co-operate in the investigation; and

2 That the accused shall not directly or indirectly make any inducement or threat to
any person acquainted with the facts of the case so as to dissuade him from
disclosing such facts to the court or to any police officer; and

3. That the accused shall not commit an offence similar to the offence of which he is

accused or suspected of the commission of which he is suspect; and

4. That he shall not take undue advantage of liberty or misuse the liberty; and

5. That he shall not change his residence without prior permission of this Court; and
6. After filing of charge sheet in the court, the accused shall remain present before
the court on each and every date fixed for hearing of the case. If he wants 10
remain absent, then he shall take prior permission of the court and in case of
unavoidable circumstances for remaining absent, he shall immediately give
intimation to the court and request that he may be permitted to be represented

through counsel and he will not dispute the identity of the accused in the case.
Jear that if the accused/applicant commits breach of

| that accused is running in JC since
effected. Therefore, | deem it fit tO

It is made C
any of the above conditions, the bail granted to him shall be liable to
be cancelled.

Any observation made herein shall have no bearing on the merits of
the case.

Application stands disposed of accordingly.
Copy of this order be sent to Jail Superintendent, Tihar Jail for

compliance/information.
Copy dasti.

(Babita Puniya)
Duty MM/West/THC
01.06.2020
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